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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%       Date of Decision: 13.05.2026 

+  

 SHRI ASHISH KAPOOR             .....Petitioner 

CONT.CAS(C) 859/2026 

Through: Mr. Ajay Vikram Singh, Ms. 
Priyanka Singh, Mr. M. Aamir 
Faiyaz, Mr. Rehan Khan, Advs. 

    versus 
 
 N SARAVANA KUMAR         .....Respondent 

Through: Ms. Vrinda Kapoor, Ms. Saumya 
Soni, Mr. Vishal Vaid, Ms. Muskan 
Narang, Advs. 

 

 CORAM: 
 HON'BLE MR. JUSTICE SACHIN DATTA 
 

 
SACHIN DATTA, J. (ORAL) 

1. Allowed, subject to all just exceptions. 

CM APPL.32331/2026 (Exemption) 

2. The application stands disposed of. 

3. At the outset, learned counsel for the Delhi Development Authority 

(DDA) who appears on advance notice, submits that the petitioner has been 

requested to give a cancelled cheque and a deposit slip to enable the DDA to 

make the requisite refund/ remittance to the petitioner.   

CONT.CAS(C) 859/2026 

4. It is assured and undertaken that upon receiving of the said 

documents, the necessary remittance shall be made as expeditiously as 

possible. 
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5. In the circumstances, no further orders are required to be passed in the 

present petition. The same is accordingly disposed of taking on record the 

aforesaid assurance of learned counsel for the DDA based on a position as 

borne out from the correspondence / communication dated 08.05.2026. 

 

SACHIN DATTA, J 
MAY 13, 2026/uk 
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